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PER ANIL CHOUDHARY

Learned counsel for the appellant mentioned that the proprietor of the
appellant company Shri Prem Chand Pendurthi passed away on 27/10/2017
and accordingly counsel has filed a request for abatement of the appeal
relying on the ruling of Hon’ble Supreme Court in the case of Shabina
Abraham Vs CCE & Cus (2015(3220)ELT 372 (SC). Learned counsel also
produced a copy of the affidavit dated 12/02/2019 which was filed by the
widow of the appellant stating similar facts. Accordingly we dispose of this

appeal as abated.

(Order dictated and pronounced in the open Court)
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